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ACT No. XTI or 1

Passep BY THE GoVERNOR GENERAL oF InNpia ¢

(Received the assent of the Governor Genergy
- November, 1898,) - -

An Act to declare the Regulationg
Bengal Code and Acts of the (
General in Council now in force ip
Burma and to make certain pr
regarding the law in Burma ap
matters, _ '
HEREAS it is expedient to declare the
tions of the Bengal Code and Acts of the
General in Council now in forece in Upper By
to make certain provisions regarding the

Burma ;

And whereas it is also expedient to 3
repeal, and facilifate the citation of, various:
ments in force in Burma ; -

It is hereby enacted as follows :—

Preliminary.

1. (2) This Act may be called the Burma
Act, 1898; and

(@) It shall come into force at once.

(3) Save in so far as it applies expressly
necessary implication to particular territory
it extends to the whole of British India.

2. Save as otherwise in this Act expressly d
nothing herein contained shall affect ‘the pre
of the Arakan Hill District Laws Regulation
the Kachin Hill Tribes Regulation, 1895, th
Hills Regulation, 1896, or any special or 1
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Wry;—iﬂeot‘ion 3. Upper Bu‘rmaé—-‘Section 4.)

XTH or 1898, imo boing in forco in Burma or any part
— In this Act, unless there is anything repugnant Definitions.
subject or context,— ' ‘ B
the word “ Burma® means the territories
for the time being administered by -the
Lieutenant-Governor of Burma ;
the word ‘‘ chief,’”’ used with reference to
a Shan State, includes a person témporarily
administering such a State ; \
) .the expression * Chin Hills ¥ means the terri-
tories for the time being known as the
Chin Hills;

(d) the expression “ Lower Burma *’ meansf‘}the
territories for the time being included in
Lower Burma;
(¢) the expression ¢ Shan States’ means the
‘territories for the time being included in
. the Shan States ; and '
(f) the expression ® Upper Burmnia *’ means the
territories for the time being included in
Upper Burma, ineluding also the Chin
‘Hills.

GENERAL OF INpry gy

¢ Governoy Generql

ier, 1898,) -

the Regulationg
Acts of the Go
now in foree ip
lake  certain pro
in Burma apg

ient to declare the
le and Acts of the Go
force in Upper Bury
ms regarding the

<

Iso  expedient to g
citation of, various ¢

follows :—

Upper Burma. ;

4. (1) Subject to the provisions of this Act and Bengal Regu-

 any other enactment for the time being in force, _k‘;‘;‘fﬁ‘ﬁgr

his Act and the enactments mentioned in the first Governor -

edule, to the extent specified in the fourth column Genere{ in

reof, shall be deemed to be in force in Upper fomng

arma. o Upper

- (9) A Regulation of the Bengal Code or an Act °"™*

“the Governor General in Council passed before the

mmencement of this Act, but not mentioned in

he first schedule, shall not be deemed to be in force

1 Upper Burma or in any part thereof, unless it.is,

Iter the commencement of this Act, extended thereto

exercise of the powers conferred by section 5 of
S the

inary.
3 called the Burms -

ree at once.

t applies expressly
particular territory
ritish India,




Burma. Lts,
(Upper Burma.~Section

the Scheduled Districts Act, 1874, op
enactment for the time being in force,

(3) The undermentioned enactmgyg
their application to Upper Burma, he
subject to the following modifications, tha

(¢) in the Indian Tolls Act, 1851,
sixteen words of section 4 the v
any person or property exXemptag
of the Local Government from
of tolls’? shall be substituted;

(b) in the Whipping Act, 1864, aftey
' the provisions set forth in ¢
schedule shall be added ; ;

(¢) in the Indian Evidence Act, 1872,
expression “ police-officer” in go
the words ¢ who is not g Mag
shall be inserted.

(4) This sectiondoes not extend to the Shaj

Division of 5. The Local Government may, for admin s

i‘{,fg’?;;ﬁ‘_‘m“ including revenue, purposes,—

sions, dis- (¢) with the previous sanction of the @
3‘;‘,"’;523;:}" General in Council, divide Upper ]
townships into divisions and each of those dj
and ciroles. into districts, and vary the limits of
divisions and districts, and _
(b) of its own authority, divide each of
districts into subdivisions, each of.
subdivisions into townships and eag
those fownships into circles, and var
limits of those subdivisions, townshi
circles,
Constraction 6. For the purpose of facilitating the appl
?ﬁ ;3,‘;‘::";‘:“"“ of any enactment for the time being in force
Upper part of Upper Burma, any Oourt may constr
Burmoa, enactrment with such alterations, not affectin
~substance, as may be necessary or proper to ad

to the matter before the Court,

. Lower B




—Sections g

Burmiy Lows.
Burma.—Sections 7-9. The Shan States.—
Section 10.)

W 18 .
' 1, o Lower Burma.

g in force,

ed enactmenty -
Burpna, be dei
fications, that g ¢
Act, 1851, fo,
3ction 4 the word
perty eXempted b
‘ernment from
substituted ;

by 2

Where, in any enactment in force on. the

fourth day of September, 1886, in any part
wer Burma and still in force, there occurs a re-
-o to the « British Burma Gazette,” or a reference
the territories administered by the Chief Com-
oner of British Burma (or Burma)’ or to
tish Burma ” or ¢ Burma (except where the
ssion ¢ Burma’ occurs in section 3 of the
Jeum Act, 1886), such reference shall be con-
1 ag referring to the Burma Gazette or to Lower
a, as the case may be.

. The unrepealed portions of Regulation III of
of the Bengal Code shall, mutatis mutandis, be
ed to extend, and on and from the sixteenth day
September, 1875, to have extended, to Lower
a.
. In the tracts of country respectively known as
alween District and the Hill District of Arakan,
ion 20 of the Police Act, 1861, shall not apply to
police-officer appointed under section 4 of that
, and, notwithstanding anything in the Code of
minal Procedure, 1898, the Local Government
1l continue to have power to confer on any such
ice-officer in either of those tracts, either generally
n regard to particular cases or classes of cases, all
ny of the powers conferred or conferable by or
ler that Code on any Magistrate.

The Shan States.

40. (1) The Local Government, with the previous
ction of the Governor General in Council, may, by
ification in the Burma Gazette, extend, with such
trictions and modifications as it thinks fit, to all or
“of the Shan States, or to any specified local area
the Shan States, any enactment which is in force
any part of, Upper Burma at the date of the exten-
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530 o B,urm;i Laws.
(T'he Shan States.— Sections 11.1

(2) Unless and until it is extendeq w
section (I), or unless it is expressed by g
tion of the Shan States t0 extend theretq P
ment sliall not be in forcein the Shan, S%
any part thereof.

(3) The Local Government, with the |
sanction of the Governor General in Coungi.
notification in the Burma Gazette, declare v
tories constitute the Shan States for the pu
this Act. :

Administras 11. (1) Subject to the provisions of this

g‘&fte‘;fbs}‘““ of any other enactment for the time being jn

their oww & Shan State, and to such conditions ag m

ohiefsand  heen, or may be, prescribed by the Loca

E":gefaézf“ ment, with the approval of the Governor Ge
Council, in any instrument recognizing a yp
the chief of the State, the administration of cf
criminal justice and the collection of the g
within the State shall be vested in the person fi
time being recognized by the Local Governm
the chief of the State.

(2) Subject as aloresaid, the law to be ad
tered in a Shan State shall be the customary
the State in so far as that law is in accordance
jgstice, equity and good conscience, and in so-

flo punishments which may be awarded ther
or the practices which are permitted thereby, .
conformity with the spirit of the law in force
rest of British India.
Patioipation~ 12. (Z) The Local Government may, by o

‘éfof,};:nment («) appoint officers to undertake, orto
in the ad- in, the administration of civil and.
minisbration - justice and the collection of the’

(éiastl;:.n within the Shan States;
(b) with the previous sanction of the
General in Council, define the pow
regulate the procedure, of officers &
pointed and their deputies and subo dina
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‘ (General.—Section 13.) -

and of the chiefs and their deputies and

subordinates 3 )

with the previous sanction of the Governor

General in Council, direct by what authority

any jurisdietion, power or duty incident

to the operation of any enactment for the

time being in force in the Shan States is to

be exercised or performed ; '

) modify the customary law of the Shan States

in so far as, in the opinion of the Local

Government, that law is not in accordance

with justice, equity and good conscience,

or authorizes punishments, or permits prac-

tices, which are not in conformity with the
OVOTIC gpirit of the law in force in the rest of

'ggn;z_mg a P British India; and
ation of i (¢) modify the system of taxation in the Shan
States and regulate the assessment and
~ collection of the revenue therein.

9) An order of the Local Government under sub-

on (1) may have reference to any one Shan State

o any specified local area therein, or to any number

L] %
incu:({:gﬁﬁgm T Shon States specified or referred to in the order,

)e, and in SO . nera/lq
£ 13, (1) Where in any suit or other proceeding Law tobe

urma it is necessary for the Court to decide any 2dministered
tion regarding succession, inheritance, marriage or cases.
te, or any religious usage or institution,— ,
(a) the Buddhist law in cases where the partie
are Buddhists,
(b) the Muhammadan law in cases where the
parties are Mahammadans, and
(¢) the Hindu law in cases Where the parties
' are Hindus, )
form the rule of decision, except in so far as
b law has by enactment been altered or abolished,
s opposed to any custom having the force of law.
‘ ‘ (2) Subject
2m2

es and subo




Transfers of
territory
between Upe
per and
Lower
Burma.

Pransfer to '

Lieutenante
Governor of
powers and
duties of
Chief Come«
missioner.

‘original civil jurisdiction. '

Burma Lows.

(General.—Sections 1 4;16.5 ~

~(2) Subject to the provisions of sup
and of any other enactment for the tiy
force, all questions arising in civil cases ing
the Courts of Rangoon shall be dealt with
mined according to the law for the time
ministered by the High Court of Judicaty,
‘William in Bengal in the exercise of itg

~(3) In cases not provided for by sub-g
or sub-section (2), or by any other enag:
the time being in force, the decision shall”
ing to justice, equity and good conscience,
(4) This section does not extend to the Sha:

14. (1) The Local Government, with the
sanction of the Governor General in Council,.
notification in the Burma Gazette, transfer any
of Upper Burma to Lower Burma, or any
Lower Burma to Upper Burma, with effect,
date to be specified in the notification, and
with effect from that date, the portion so tra
shall form part of Lower Burma or Upper B
the case may be.

(2) When any portion of Upper Burma
the Shan BStates) is transferred to Lower Bu
territory so transferred shall, unless the ¢
General in Council otherwise directs, contit
be a Scheduled District.

(3) When any portion of Lower Burma
ferred to Upper Burma, the Governor

‘Council may direct that the territory so tif
~shall form part of the Scheduled District

Burma.

15, All powers conferred or duties impos
the Chief Commissioner of British Burma-0
by or under any enactment shall be deeme
and, on and with effect from the first day;
1897, to -have been, conferred or imposed U

Lieutenant-Governor of Burma; and,
“tho provisions of section 7, all references
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'l ¢ ¥ Cy g "
ions 14-15.) (General. -Sections 16-18,)

ment to the said Chief Commissioner shall, on
- Cith effect from that date, be construed as referring
tent for the time i Lieutenant-Governor. ' ‘
6. The enactments mentioned in the third Ameniment
ule are hereby amended to the extent and in ensctments.

anner specified in the fourth column thereof.

7. The enactments mentioned in the fourth Citstionof
dule may, without prejudice to any other mode ments, enac
itation, be cited for all purposes by the appropriate

£t titles specified in the fourth column thereof.

8. (1) The enactments mentioned in the fifth Repelof
‘dule are hereby repealed to the extent specified fHems.

the fourth column thereof.

'(2) But the repeal by this Act of any enactment
1l not affect any other enactment in which the
ctment repealed has been applied, incorporated or
erred to;

and nothing in this Act shall affect the validity,
hvalidity, effect or consequences of anything already
ne or suffered, or any right, title, obligation or
bility already acquired, acerued or incurred, or
y remedy or proceeding in respect thereof, or any
pase or discharge of or from any debt, penalty,
Hligation, liability, claim or demand, or any indem-
y already granted, or the proof of any past act
thing ; ~ :
‘nor shall anything in this Act affect any prin-
le or rule of law, or established jurisdiction, form
course of pleading, practice or procedure, or exist-
usage, custom, privilege, restriction, exemption,
bifice or appointment, notwithstanding that the same:
tpectively may have been in any manner affirmed,
. ecognized or derived by, in or from any enactment
or duties 1mpose iereby: repealed ;
" nor shall the repeal by this Act of any enactment
Provide or restore any jurisdiction, office, castom,
liability, right, title, privilege, restriction, exemption,
Usage, practice, procedure or -other matter or thing.
- 0ot now existing or in force.
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(The First Soheduze  Bnaétments
. Burma )
THE FIRST SCHEDULE.
-[[See section 4, sub-sectzon (1)
ENACTMENTS DECLARED IN FORCE IN Urrrs,

[Nore.—The citation of an enactment includes all enaetments, passed before, th
exrressly amendiug the former enactment,]

8hort title. Extent

Regulation of the Bengal Code. - -

The Bengal 8tate Prisoners | So much as is unreh
Regulation, 1818. : -

Acts of the Governor General in Council,

Thed’;ndian Slavery Act, | So much as is um'epéal
1843. : ;

The Indian Copyright Act, Ditto.
1847.

XII | The Public Accountants’ Ditto.
Deofaults Act, 1850, -

XVIII | The Judicial Officers’ Pro- | The whole Act.
tection Act, 1850,

XIX | The Apprentices Act, 1850 8o much as is unrepealed:

XXXIV | Tho State Prisoners Aet, ‘Ditto.
1850.

XXXVII | The Public Servants (In-| Ditto,
quiries) Aot, 1850,

VIII | The Indian Talls Act, 1851 Ditto.

XXX | The Indian Naturalization Ditto.
| Aect, 1852, )

1I | The Landholders’ Publio | The whole Act.
Chagges and Duties Act, )
1863.

The Legal Representatives’| So much as is unrepealed
Suits Act, 1855. ' )




,ehedulvg,.__—_Enao,tmmts declared in force in Upper
Burma.) . ’
THE FIRST SCHEDULE—contd.

JENTS DECLARED IN ForcE IN UPPER BurMa—contd.

Short title. Bxtent of application.

Acts of the G‘ovemof General in Council—contd.

The Indian Fatal Accidents So much as is unrepealed.
Act, 1855. :

The Penal Servitude Act, Ditto.
1856.

The State Offences Act, Ditto.
18657. :

’The Forfeiture Act, 1857 Ditte.

The State Prisoners Act, Section 5.
1858.

The Lunacy (District | So much as is unrepealed.
Courts) Act, 1858,

The Indian Lunatic Asy- Ditto.
Jums Act, 1858.

The Forfeiture Act, 1869. Ditte.

The Employers and ‘Work- Ditto.
men (Disputes) Acty :
1860.

The Sooieties Registration Ditto.
Act, 1860. ;

The Indian Penal Code . Ditto.
The Police Act, 1861 Ditto.

The Excise (Spirits) Act, .Ditto.
1863, ‘

The Foreigners Act, 1864.| . Ditto.

The Whipping Act, 1864 . | So much as is unrepealed, excopt é’;se(;tion

The Indian Tolls Act, The whole Ast. -
1864. o




e First Scheduile.~~ Buaotments
THE FIRST SCHEDULE—,,,;
Exacruents DECLARED IN FORCE 1y Urprg,

2 3

T T———

Short title,

Aets of the Governor General iy Counciz-e(;
III | The Carriers Act, 1865

X | The Indian Sunccession Act,
65,

The Pars; Intestate Sug.. The whole Act,
cession Act, 1865,

The Public Gambling Aet,
1867.

The Press and Registration
of Books Aot, 1867,

The Indjan Divorce Aet,
1869.

The Indian Articles of
ar,

The Prisoners’ Testimony
Act, 1869,

The Indian Volunteers Act, Ditto.,
1869.

The Court-fess Act, 1870, " Ditto,

The Indian Coinage Act, Ditto.
1870. ' ‘

The’ Cattle-brespass\ Act, | The whole Act.
1871, ;

The Prisoners Act, 1871 . "So much ss is uﬁrepef!
The Pensiong Aot, 1871 . -~ Ditto.
The Indian Evidencs Act, Ditto.

1872,

The Indian Contrant Act,| . Ditto.
1872, . ’ ‘




mem& 2 Counesl

imony

ers Act,
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e Act,
- Act,

871 .
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S

Ditto,

Ditto,

Ditto,

Ditto.

Ditto,
" Ditto.

].)iitto; |
Tﬁe‘whole Act.

So much as is anrepealed
Ditto.
- Ditto.

" Ditto,

Burma.)

'+ Sohedule.—Enactments declared in forée in Upper

THE FIRST SCHEDULE—contd.

+MENTS DECLARED IN FORCE 1IN UprpER BURMA~—conid.

i

]

&

Short title,

Extent of application,

Aets

XV | The Indian Christian Mar-

riage Ast, 1872,

The Government Savings
Banks Ast, 1873,

The Indian Oaths Act,
1873,

The Administrator Gen-
eral’'s Act, 1874.

The Married ‘Women's
Property Act, 1874.

111

IV |The Foreign Recruiting Act,

1824,

The FEuropean Vagrancy
Act, 1874,

The Soheduled Distriets
Act, 1874,

The Unattested FSepoys
Act, 1875,

1 The Indian Majority Aot,
1875,

iX

X1v

X111
tration Act, 1875,

The Presidency Banks Act,
1876. -

The Dramatic Performs
anges Aok, 1876,

The . Specific Relief - Ak,
1 1877,

The Probate and Adminise
iration Ast, 1877,

Xi

- XIX

II

bf the Qovernor General <n Councél——contd.

So much as is unrepealed.

Tho Probate and Adminis-

Ditto.

Ditto.

Ditto.

Ditto,

Ditto.

Ditte,

Ditto.

The whole Act.

Ditto.

So much as is unrepealed.

Ditfo.

The whole Act, except section 12,

So much as is unrepealed.

- Ditbo.




e I,
e Kirst. Schedule.~Bnactments decl
Burma.).
THE FIRST SCHEDULE—,,
ENACTMENTS DECLARED IN POROE 1N Uppgg,. |

2

Short title. Extent o

dets of the Governor General in Couneilmmpor
XI [ The Military Lunatios Act, | So much a8 i3 anrey
1877, ’

The Indian Limitation | - Ditto.
Aqt, 1877.

The Opium Act, 1878 . Ditto,

The Indian Treasure-trove Ditto.
Act, 1878.

The Sea OCustoms Act, | The whole Act,.
1878,

The Indian Arms Act,
1878,

The Indian Stamp Aot Ditto.
18%9.

The Destruction of Re-| Seotions 2,4,5,7 énd 8.
oords Aot, 1879,

The Liocal Authorities The whole Act.
Loan Act, 1879,

The - Hackney Carriage | 8o much as is unrepealed.
Act, 1879,

The Glanders and Fa;roy Ditto.
Act, 1879.

The Foreign Jurisdiotion Ditto.
and  Extradition Act, | -
187 .

The Burma Boundaries Ditto.
A;ct, 1880,

The Vaceination Act, 1880, | The whole Act.

"The Probate and Adminis: So much as is unrepealed.
tration Act, 1881, s

.
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)

3

4

Bhort title.

Extent of application,

tics Aot,

So much ag i - !
L .+ XI

nitation Ditto.

- XXVI

(CI Ditto. '-'
re-trove Ditto, ; : i
8 Act, | The whole Act. J X
18 Act,‘ So much as is unrepealed XIV
P Ad, Dito. - xvin
of Ree Sections 2, 4, 5, 7and 8, XX
hox‘ities The whols Aot, XIX
farriage | 8o muoh g i unrepealed‘.? : v
Faroy Ditto. VI
f"‘fiigg: Ditto. X1
tnd;l‘ies Di'tf:o-. v XVl

» 1880, ,\The whole Act.

LN ‘t N .
minis: (S0 much as i unrepealed,

dcts of the Governor General in Council—contd.

The Munjcipal Tazation
Act, 1881, ~
The Negotiable. Instru-

ments Act, 1881,

The Ipdian Companies Act,
1882.

The Indian Salt Act, 1882.

The Codo of Civil Pro
cedure,

The Burma Steam-béilers
and Prime-movers Act,
1882,

The Indian ‘Paper Currency
Act, 1882,

The Land Improvement
Loans Aot, 1883,

The Indian Explosives Act,
1884

The Inland Steam-vessels
Act, 1884,

The Agriculturists’ Loans
Act, 1884,

The Burma Gaming Act,
1884. ,

The whole Act.

So mucﬁ as i.s unrepealod.

The whole Act.

Seotions 1, 2, 6, 7 and 8 and Chapterl IV.
So much 8s is unrepealed.

The whole Act.

8o much as is unrepealed.
| ‘Di‘tto;
Ditto.
Ditto‘é
The whole Act.

Ditto.

The Indian Telegraph Aot,
1885,

The Indian Income-tax
Act, 1886,

Ditto.

So much as is unrepealed.




Short title.

Acts of the Governor General in Council—oon

The Births, Deaths and | So much asis ﬁﬁre
Marriages Registration ~
Act, 1886. .

The Indian Tramways Act, Ditto.
1886,

The Petroleum Act, 1886 .| The whole Act.
The 8India.n Securities Act, | So much as is unrepealed:
1888. )

The Suits Valnation Aect, Ditto.
1887.

The Provineial Small Cause Ditto.
Courts Act, 1887.

The Electricity Act, 1887 . | The whole Act.

The Indian Marine Act, Ditto.
1887.

The Burma Military Police Ditto.
Act, 1887. : :

The Wild Birds' Protection Ditto.
Act, 1887,

The Police Act, 1888 . Ditto.

The Inventions and Designs | Ditto.
Act, 1888, ’ '

The Indian Tolls Act, 1888. | So.much as 18 unrepeale“

The Burma Financial Com- Ditto.
missioners Act, 1888.

The Metal Tokens- Act, Ditto,
1889.




Ditto.

Ditto,
Ditto.
Ditto,

Ditto,
Ditto.

LLY wle:—Enactments dech ed i ﬁ)rce«»m Upper
Burma.)
THE FIRST SCHEDULE=—-contd.

11

v

v1

Xix

X1

XTI

Bhort title,

|

Extent of application.

‘Aets of the Governor General in Council—contd.
The whele Aot.

The Measures of Length
Act, 1889.

The Indian Merchandise
Marks Act, 1889.

The Probate and Adminise
tration Act, 1889.

The Sucoession Certificate
Act, 1889.

The Lower Burma Courts
Act, 1889.

The Cantonments
1889.

The Indian Official Se-
crets Act, 1889,

The Revenue Recovery
Act 1890,

The Charitable
ments Act, 1890

Act,

Endow-

The Guardian and Wards
Act, 1890,

8o much as is wnrepealed.
So much as is unrepealed, escept seotion

The whole Act,

21.

Sections 46 and 47.

So much as is unrepealed.

The whole Aot.

Ditto,

Ditto.

Ditto.

The Indian Railways Act,
1890.

The Prevention of Cruelty
to Animals Act, 1890

The Bxsise (Malt L:quors)
Act, 1890 "

The Banlkers' Books Brid«
ence Act, 1891,

The Marriages Validation
- Act,- 1892, , )

So much as is unrepealed,

The whole ‘Act,

Section 9,

‘The whole Act.

Ditko,
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(The: First: Séhedule.~Enactments - declare

' Burma.)

- THE FIRST SCHEDULE—0,

ENACTMENTS DECLARED IN FORCE IN Urpgr B

Short title, ’ Extent of g

dets of the Governor General i1 Council—eont]

The Government Manage- | The whole Act,
ment of Private Kstates =
Act, 1892,

7 The Partition Aet, 1893 . Ditto.

The Foreign Jurisdiction Ditto.
(Capital Sentences) "Act,
1893,

The Land Aecquisition Act, Ditto.
1894.

The Prisons Act, 1894 . Ditto.

The Extradition (India) Ditto.
Act, 1895.

The Indian Railway Com=|  Ditto.
panies Act, 1895,

The Indian Companies Ditto.
(Merhorandum of Asso-
ciation) Act, 1895.

The Crown Grants Act, Ditto,
1895. ' .

Ez-King Thebaw's Act, Ditto.
1895.

The Exeise Act, 1896 Ditto.

The Epidemic Diseases Ditto..
Act, 1897. K :

The Reformatory Schools| -  Ditto.
Act, 1897, : ’
The P%oﬁdeﬁt*Fdnds\ Act, | - Ditto. -
1897. SRR

The General - Clauses Act, | - ' Ditto.
1897, :
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CHEDULE~cony,

>RCE IN Uppgy Bury,

Sfbhéddlé.%EhacZMefi{s‘f-'ci'eéldred"’i}n’ force “in Upper
. The Second Schedule.—Addition to the TV hip-
ct, 1864.) '

THE FIRST SCHEDULE—concld.

ACTMENTS DECLARED IN FOBCE IN UrrEr BurMa~—concld.

Extont of app),
weral in C’oun’czl-contdk Short title, : ’ Extent of application.
ge- | The whale Agt, B
bes - Acts of the Governor General in Council—concld.
XII | The Tocal Authorities’ | The whole Act.
Ditto. (Emergenoy) Loans Act,
1897.
Ditto. XIV |The Indian Short Titles|  Ditto.
Aot, 1807,
Ditto. II | The Indian Paper Cur- Ditto.
itto rency Act, 1898.
Ditto. III | The Lepers Act, 1898 . Ditto.
Ditto V | The Code of Criminal Pro- | The whole Code {subject to the provisiona
) cedure, 1898, . of the Upper Burma Criminal Justice
Regulation, 1892). ,
Di "
. Ditto, V1 | The Indian Post Office | The whole Act.
Act, 1898. .
" Ditto. . .
itto The Live-stock Importa- Ditto.
tion Act, 1808,
Ditto.
Dito. - THE SECOND SCHEDULE.
Ditho - [See section 4, sub-section (8), clause (5).]
Do, - . ApprTION TO THE WaIepING Acrt, 1864, :
" - (1) Notwithstanding anything in the foregoing Offenders
) s of this Act, a person convicted of an offence specified punishable
Ditto. E List of Offences annexed hereto.or of any offence which With whip.
vocal Government, with the previous sanction of the Pin§ D Cer-
' Yernor & ; : - . . tain other
Ditto. ) el}eral in Council, may, by notification .in the cases,
et i;n% Gazette, add to that List, shall be punishable with -
Y bt - ‘ﬂeng 185 either in lieu of, or in addition to, any other punish~

’ to which he may be liable.

% (2) The




e o mea“’ |
(The. Second Schedule.—Addition to the 17

% (2) The Local Government may, by notificatio
Burma Gazette, suspend the operation of this section; 1;
or in part, in any district or part of a district, and, w
previous sanction of the Grovernor General in Coupe;
like notification, remove the suspension of its operation,

“(8) This section shall be read subject to the provisigi
section 393 of the Code of Criminal Procedure, 1898, '

“MTyx List oF OFFENCES.

Section of

ﬂij&“ ‘ Offence.

Code,

Rioting armed with deadly weapon.

Murder.

Culpable honticide nAot amounting to murder.
Attempt to worder.

Voluntarily causing grievous hurt,

Voluntarily causing grieveus hurt by dangerous weapons of:
Imeans.

Voluntarily causing hurt to extort property or a valuable seourit;
or to constrain to do anything which is" illegal, or which »
facilitate the commission of an offence.

Voluntarily causing grievous hurt to extort property or a valt
able security, or to constraiti to do anything wiieh iz illegal
or which may facilitate the commission of an offence.

Voluntarily causing grievous hurt to deter a public servant fro
his duty. ‘ N

Theft, preparation having been made for causing death, or hu

- or restraint, or fear of death, or of hurt, or of restraint, in ord
to the committing of ' such theftor to retiring after commithi
it, or to retaining property taken by it.

Extortion by putting & persou in fear of death or grievous hurt.

Putting or attempting to put a person in fear of death or griev
ous hurt in order to commit extortion. '




4 Sehedule—~Additionto the Whipping Aet, 1864)

rotification ’ HE SECOND SCHEDULE—concld.

1 section, in wi ~ '

ct, and, with
in Couacil, b

peration,

« the provisions

; 1898,

¢« Tygp List or OFFENCES.

bery. )
emph to commit robbery. ;

«cn voluntarily causing hurt in committing or attempting to
ommib robbery, or any other person jointly concerned in such

acoity.
urder in dacoity. .
obbery or dacoity, with atterapt tocause death or grievous hurt,

ttempt to commit robbery or dacoily when armed with deadly
Weapon.

aking preparation to commit dacoity.

elonging to & gaog of persons assooiated for the purpose of

habitually committing dacoity.
clonging toa wandering gang of persons associated for the pur-

’ o pose of habitually committing thefts.
v eing one of five or more persous asgembled for the purpose of

committing dacoity.
ishonestly receiving stolen property, knowing that it was ob-
tained by dacoity. ‘ .
ischief by' fire or explogive substance with intent to oause
lnglerous  weapons : damage to amount of one bundred rupees or upwards, or, in
‘ case of agrioultural produee, ten rupees ‘or upwards.
schief by fire or explosive substance with intent o destroy a

or a valuable seourit o vr G ouse, &e.
legal, or which ma; ' Mlischief committed after p
urt, &e.

reparation made for oausing death “or

house-trespags or house-breaking, after preparation

rt property or a valg assault, &o.
og whioh is illegal urking house-trespass OF house-breaking by night, after pre-

aration made for causing hurt, &c.

an offence. _
: Grievous hurt caused whilst committing lurkiog house-trespass
& public sexvant fro or house-bresking. .
. Death or grievous hurt caused by one of several persons jointly
concerned. in house-breaking by night, &e. -

wsing death, or hurt Criminal intimidation, if threat be to cause death or grievous hurt,

of restraint, in orde

ing after committi Abetment of any of the foregoing offences.

Attempt to commit any of those offences which are not them-
selves expressed to be attempts to commit offences.”

h or grievous hurt.

r of death or griev

P ———— ]
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 (The Third

2
————
No.

Part T.—A4ots of* the Qovernor
The Burma Fisherieg Act,
1875.

VII

Seheduts,— nwendmer,

THE THIRD SCHEDULE,
(See .sectz'éf\z'. 16.)
AMENDMENTS,

3

Short title,

The Byurma Land ang
Revonue Act, 1876.

The Burma
Act, 1877,

The Burma
Act, 1879,

Embankment

Coast-lights

The Rangoon Port Com-
missioners Act, 1879,

-The Lower Burma District

Cesses and
Act, 1880,

Rural Police

A meng;

General in Cou

To section 2 add . ;

“fixed obstructio,
bank or dam
impedes nay;

or engine for

a fixed obstruction,
In seotion 6, for the

substitute No fixed oby

In seetion 65, in the ge
Chief Commissioner,
cial Commissioney,

In section 7, clauge -
insert or of which he

In section 16, Jor on or

1 day of October in eagl

substitute publish ang

In section 1, for the lga,
tute Nothing herei
‘affect the powers g
Liocal Government
(Ports Act, 1889; seoti

5). :

An section 1, for the

é
stitute Provided al
* herein contajned ap
to which -the Burma
1898, extonds.

In section 9, for the pro

Provided that the Loc: :
at any time, for reason
transfer & sum of mon
counts of any one d
counts of any other dis




Amendments))

THE THIRD SCHEDULE~=contd.
AMENDMENTS—contd.

No. -

Shotrt title.

Amendment,

ot L—Acts of the Governor General sn Council—contd,

11

The Pegu and Sittang
Canal Aot, 1881.

The Burms Forest Act,
1881. ’

The Bu"rma Steam-boilers
and Prime-movers Act,
| 1882,

The Rangoon Tramways
Aaqt, 1883,

The Burma Military Police

Act, 1887,

In section 15, for Deputy Commijsioners
of Rangoon and Shwegyin, substitute
Deputy Commissioner of Pegu; and
omzt in the said districts respectively.

In section 8, affer Deputy Conservators,

énsert - Extra Deputy Conservators,
and jfor BubsAssistant Conseérvators
substitute Extra Assistant Conservae
. tors. .

In the heading to Chapter IV, for Na-
TUBAL PRODUGE substitute FOREST.
PRODUCRE. | .

In section 37, for pasturage or of the
natural produce, substifufe forest-pros
duce, and in clauses (c), (g) and {£),
Sor natural produce, wherever the words
occur, substitute forest-produce.

In section 48, clauses (¢) and (), for
stations, wherever the word occurs,
substitute revenue-stations.

In scction 45, for station, wherever the
word occurs, substitute revenue-sias
tion,

In section 18, after clanse (&) insert :—

(¢a) for delegating to Comumnissioners all
or any of the powers conferred
upon him by seotions 3 and 9.

In section 2, for the definition of *com~
mitfee ™ substitute :—

“commiittee '’ means the committee for
the town of Rangoon continued or ap-
pointed under the Burma Municipal
Act, 1898, -

In section 1, sub-seotion (2), affer and add
applies to every member of the Burma
military police-force, wherever he may

. besand, )

1889




THE THIRD SCHEDULE— 017,
AMENDMENTS—contd,

No. - Shors title,

Part L~ Aects of the Governor G_eﬂerql 2 Council
1889 III | The Lower Burma Village | In seotion 6, subegect
Act, 1389, oight words sypgs;

The headman of 5 vi

to perform the follo;
namely :—

In section 6, sub-sect;
substitute public duti
In section 8, for dutss
duties.
‘Part Il.—Regulations made wunder the Government
Vict., e. 3).

1874 IX | The Avakan Hill District
Laws Regulation, 1874,

of India

For section 5 substitut

B. Notwitbstanding a

Operation of Indian,
Act XI, 1878,

Ac
facture, or dea] in, arm

shall be granted with
_ sanction of the Local

In the first division (Let
ule, omit the entries
column relating to

1850, and to the divisig

XIVof1s74 ,

XVof1s74

'V of 1875

-

VIIof 1876 Burm s -

IX of 1875
Lof 1897 .




[EDU LE_coﬁ?d.

8—contd.

= Admendmenits)

&

3(;z'ovemment of India ;

In seotion 6, sub-
substitute publio duties:

n section 8, :
duties. »Jor duties s

For section 5 substitute ;

6. N otwithstanding any;
Operation of Indian Ar
Act XL, 1878, or in any

Act, no 1i
facture, or deal in, a:mlt:
shall be granted withe
sanotion of the Local @

In the first division (Lots
ule omit Ithe oniries -
olumn relating to Ad

1850, and to the division

IV ol 1674 ,

IVofis7d

V of 1878

VII of 1876

IXof1875 , Majority
Iofl8o7 ., , | Amending
ck
XXXVII
of 1850,

: | (The ,,Tl@irﬂ;

Bur

,Sché&l;;fle;;Amewdments;)
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THE THIRD SCHEDULE—contd.

AMENDMENTS—contd.

Short title.

Amepdment,

Regulations made

X

X1

X1V

under the Government of India dct, 1670 (3

Vict., ¢. 3)—contd. .

The Upper Burma Munis
oipal Regulation, 1887.

Crossing and Disturbed
‘Districts Regulation,
-188Y%.

The Upper Burma Ruby
Regulation, 1887.

The Upper Burma Village
Regulation, 1887.

The Upper Burma Frontier;

In section 21, after anj rule made under,
insert seotion 6 or, and for that section
substitute section 12. :

In section 2, sub-section (2), fo Chindwin,
substitute Upper Chindwin, gfter Bhamo
insert Myitkyina, and for Yamethin
apd Pyinmana substitute and Yamethin.

In seotion 16, for Upper Burms Land
Acquisition Reguiation, IX of 1886,
substitute Land Aoquisition Aot, 1894,
and for that Regnlation substitute that
Aot. i

Tu section 5, for the first eight words
substitute :—

The headman of & village shall be' bound -
to perform the following  public~ duties,
namely :—

In section 7,for
duties.

duties substitute publio

After section 14 add :— » .
14A. (1) Whoever holds a pw? in-any
Pennity for holde village without a li-
fog, promoting or Oense granted by the
taking part.  in, Deputy Commissioner
unlicensed PWes. o by an officer appointe
ed by the Deputy Clommissioner in this
behalf, or promotes the bholding of, or
takes part in, & pwe held without such
license, shall be punished, on conviction
by & Magistrate, with imprisonnient for
a berm which may extend to three months,
or with fine which' may extend to five
hundred rupees, or with both.

(2) No fee shall be paid on the applioation
for, or on the issue of, the license re-
quired by sub-seotion (I).

1889 .




( !

ke Third :;Schedu=le;€aﬁmendme;gz

THE THIRD SCHEDULE + gonsg,

AMENDMENTS—contd,

Year,

Short title,

Part 11,--Regulations made under the Government
) : Vic., ¢. 8)—contd,

1889

1891

The Upper Burma Land
‘s‘md:.RevénueRégnlatiou,
-~ 1889, '

:’l‘hq Upper Bux;ma ‘Lowns
~ Regulation, 1891.

The Upper Burma Criminal
¢ Justice Regulation, 1892,

of Ind;,

In section 86, sub-ge
ascertain Substitute i

After section ¥ add ;
7A. (1) Whoever hold:
. Penalty for bold. to
ing, bromoting or Hcen

D

takmg({mrt in,” un.

licensed pwag,

part in, a pyus

license, shall be il

by a Magistr

8 term which

months, or with fine wh

to five hundred Tupees, or
(2) No fee shall be paid

tion for, or on the issue

required by sub-section (

In section 2, sub-section (z
stitute 1898,

to section 5 of the &
entertain cases without 0]
191, clause (¢), substitute
y offence upo
received from any pers
police-officer, or upon hi
or suspicion, that such of
committed, section 190
clause (¢) ; for To enterts
section 191, substitute
Zance of an offence u
complaint of faots w
such offence, section 190,
clause () ; andfor To
reports, section 191, claus
To take cognizance of an




tendin. o8

Bcontg,
-’Zi

Amengmey

f{kent o Iﬂdz'a‘

©ti08 38, sub.getis
. g e
wtain -sul;stiﬁute (:1?

» section 7 add ;.
) Whoever holdg

malty for hold. LOWn

Promotin, H :
ag part, ine g license
ed pwag,

‘ > the kb
€8 part in, a8 pyug

mse, shall be Jl))uui:;elg ¢
8 Magistrate, wity i)
term which may exten
nths, or with fine which
five hundred Yupees, or
Np fee shall be pa’id o1
n'for, or on the issve of
juired by snb-ssetion {1

setion 2, sub-sectj :
Fute 1509, o b

- section & of the sch
itertain cases without com
31, clause (e), substitute
mee of any offence upo
seeived from any person
ohce-o.ﬂioer, or upon his-¢
¢ suspicion, that such offe
ommitted, gection 190, &
Ia.u.sa {c) ; for To entertain
ection 191, substitute T

uch offence, section 190, su
lause (a); andfor To reciit
*ports, section 191, clavse (&
0 take cognizance of an offe

(The ThirdsSchotlaile:—Amendments.)
~THE-THIRD SC':HED‘-UEE‘&G& td.
 AMENDMENTS—coubd.

No Short title.

Amendmenty

contd.

- Regulations made wnder the Government of India Act, 1870 (33
) Vict., ¢ 8)——contd.

police-teport of facts which . constitute
such offence, seotion 190, sub-section (I),
clanse (b).

After soction X1V of the schedule add fe=

XIVA. Notwithstanding anything im
gection 526, a Court of

Transfer of cages. .
4 Session may,—~

(Bection 626.)

(1) if it is absolubely debarred by section
48Y from trying any ocase cormitted
to it, or by sectiou 056 from hearing
any appeal pending before it, Qdirect
that such case or appeat be transferred
for trial or hearing to any other
Criminal Court of equal jurisdiction ;

{2) exercise as regards nll Criminal Courts
gubordinate to its authority all the
powers with respeet to the transfer of
criminal csses and appeals conferred
upon the High Court by section 526 :

Provided, first, that san application for the
exercise of the power conferred by this
seotion, if founded upon a report of the
Judge or Magistrate before” whom the
case or appes] 35 pending, need not be
supported by affidavit or affirmation .

Provided, secondly, that the Court shall,
before directing the transfer of = case or
of an appenl nnder this seotion, issue a
potice to the accused reguirving him to
show cause on a certain day, to be fixed
in the notice, why the said case or appeal
ghould not be transferyed to some Conrt
therein named ov to such other Court of
compebent jurisdiction as might - be
determined &

1802




Burma. Laws,
(The Tkird?S@kedule;—Amend 7

THE THIRD SCHEDULE—

AMENDMENTS— coneld,

Year, 8hort title,

Part 11— Regulations made under the Government of Indi;

Viet., e. 3)—coneld.

1892 1 V—concld. Provided, thirdly, ¢
- may, on the applics

or of the Publis Py
vary any order s
Session under thig g
any other order iy Jj

In section XVI of 4he

clause (c), substiteys
(2) clause (c), el

The Upper Burma Civil | To section 12 gdd ; —
Courts Regulation, 1896.

(4) The period of I
aneal to the Divisio
clause (&) of sub-sect
sixty days, and in the
that period and in all
the limitation of the
governed by the proy
Indian Limitation Act,

To section 13 add :—

The period of limitation fo
the Court of the Judicial
under this section shall b
and in the computation
and in all other respects-
of the appeal shall be go
provisions of the Ind
Act, 1877. )

Part IT1.—Regulation of the Bengal Code.

XI | The Bengal Foreign Immi- | In section 2, JSor he substit
grants Regulation, 1812,




2?lhlw&. . ,
Burma Laws. . ; 558

’( The Pourth Sohedute.—Short Titles.)

zle..—dmendm en
HED ULE— (40, d_'

TS~—conclg,

THE FOURTH SCHEDULE.
(See section 17.)

SzorT TITLES.

Subject. Short title,

Governmens L
~—coneld, Y Tudia

Acts of the Governor General in Council.

Provided, thi,q
> Ghird]
may, on the apﬁiffh
or of the Pllbh'o Tr
YAy any ord o
€8sion uuder
any other orde

To provide for the appoint- | The Burma Financial Commigsioner's
ment of a Financial Com- | Act, 1888.

missioner for Burma
and for the definition of
his functions,

t in Heg

TII | To amend the Rangoon | The Rangoon Port Commissioners Act
Po;b Commissioners Act, [ (1879) Amendment Act, 1892,
1879.

XI |To amend the TLower |The Lower Burms Village Act (1889)
Burma Village Act, 1889, | Amendment Act, 1894, '

In section Xy
clauge (e),
(2): clause (c),

4H T : . : .
(a) pegf tope:;ll()d qu, !lm XI | To remove certain doubts | The Pegu and Tenasserim Validation Aot,
cll;use %)) ff 1vision, as to the validity of| 1895.
i 0 " : certain prooeedings and
acts of certain officers
of the Pegu and Tenas-
serim Divisions in Lower
Burma and to prevent
their being raised in the
future.

the limitatioy f
governed by t(!)]e tb?ﬁ
Indjan Limitation Act, 18

To section 18 add ;—

XVIII | To smend the Lower|The Lower Burma Villages and Towns
Burma Village Act, 1889, | Law Amendment Act, 1895.

and the Lower Burma )
Towns Act, 1892, .

tions made under the Government of India Act, 1870 (33 Vict., e, 3).

I]To amend the Upper|The Upper Burma Village Regulation
Burma Oivil Justice | (1887) Amendment Regulation, 1891,
"Regulation, 1886, the .
Upper Burma Stamps o
: and Limitation -Regula-
B tion, 1887, and the Upper
‘ Burma Village Regula-
tion, 1887, .

and in the compyt ti
a}\d in alf othenpresa;);gtl: '
of the appeal shall be g1

provisions of >
Act, 1877, e Tndi

"the Bengal Code,

In section 2, for he substit




(The Fourth Schedule~Shopi Lit1e
THE FOURTH SCHEDULE:

SHORT TrrLes—zonty,

1 R 2
— e
No. Subject.

Short ¢

Regulations made under the Government of Indiy det, 18
¢. 3)—contd,

1891 | V | To amend the Upper Burma | The Upper Burmg
Ruby Regttlation, 1887, (1887) Amendment

1892 To amend the Arakan Hills| The Arakan Hills Qjy;
Civil Justice Regulation, | tion (1874)  Awendy
1874. 1892, )

To umend the Upper | The Upper Byrma Tan
Burma Lend and Ruy- Regulation (1889) Ay
enue Regulation, 1889, tion, 1894,

To amend the Upper pper Burma Vi)
Burma Village Regula- (1887) Amendment Reg
tion, 1887,

To amend the Uppor | The Upper Burma Lag
Burma Land and Revenue Regulation (1889) Amg

Regulation, 1889, tion, 1895.

To amend the Upper| The Upper Burma Villag
Burma Village Regulation,| Land-revenue Law An
1887, the Upper  Burma lation, 1896,

Land and Revenue Rogu- R

lation, 1889, and “the
pper Burma Towns

Regulation, 1891,

To amend the Upper | The Upper Burma Rub
Burma Ruby Regulation, (1887) Amendment Regu
1887, : .




Burma Laws,
Schedule—Short Digg,

Burnia -Laws,
(Lhe-Fifth Schedule.—~Repeals.)
THE FIFTH SCHEDULE. .
(See section 18)

RTH SCHED UL’E";’contd

YRT TiTLES~4&0ﬂt£Z.

REerravs.

. . ‘ : ) . Short title or subject. Extent of repeal,
Government of India 4.t 1870 e ;
¢. 3)—coutd, ’

pper Burma | The Upper B :
ion, 1887, (1887) Amend;:l?: Rej

Part L—Acts of the Governor General in Council,

I |The. Legal Practitioners| The whole Act, in s0 far as it applies- to
Act, 1846. Burma. . )

rakan Hills| The Arakan Hj
vgulation, i

* XX |The Logal Practitioners | The whole Act, in so far as it applies to
. : _Act, 18.53"" B Burms,. .. ;

XXVI | Making better provision’| The whole Act, in so far as it applies ¢
for the education of male| Burma,

Upper ‘ minors subject to the
:md Ilégsl Tﬂiggp%{er %Ul‘ma Lan : superinteudenge of the
° atio - ] | .

1, 1889, tion, 1894, (1889) Amep Court of Wards

VII | The Burma Fisheries Aot, { In section 2, the word and where ¢t
1875; : occurs after the word eggs.

) _Upper | The Upper Burma Vily;

In seotion 7, the words or fized engine
(1887) Amendment Regu

and the words or engiue wherever they
- oceur.

In section 8, clause (), the words and
engines, )

. Upper {The Upper Birma Lap
: Revenue i

II (The Burma Land and | In section 40, clause (2), the words pre-

Revenue Act, 1876, pare or, the words preparing or and the
. . : words cutch, beeswax, honey, lao, carda~
moms and other forest-produce or.

Upper | The Upper Burma Villagag et : Section 61,

gulationy Land-ravenne Law A , .
Burma | lation, 1896, ' XV | The Rangoon Port Commis-| Section 43.
M sioners Act, 1879, ~

In section 56, the proviso.

In seotion 67, the word new in each of
the places in whick it ocours.

‘Upper | The Upper Burma R

pe XX | The Indian Paper' Curren- | In seotion 6, olause, (), section 7, olause -
ulatlon', (1887) Amendment Reg

oy ‘Act, 1682: | (&) and section 17, tke word British
S : wherever it occurs. .

1884




WS,

(The Fifth Schedule.—Repeals))

THE FIFTH SCHEDULE = eontg,

REPEALS —contd.

No.

Short title or subject,

Extent of

Part 1.
XVII

XX

Xv

Acts of the Governor G

The Burma Muanicipal Act,
1884,

The Upper Burms Laws
Act, 1886,

The Burma Military Police
Act, 1887.

The Shan States Act, 1888

The DBurma

Commissioner’s
1888,

Financial
Act,

Amending the Burma
Municipal Act, 18384,

The Probate and Adminis-
tration Aot, 1889.

The Suecoession Certificate
Act, 1889,

The Lower Burma Courts
Act, 1889_._

eneral tn Councs
The whole Act,

The whole Act,

In( se;:tion 1, sub-seq
inolusive of Upper By
Shan States. pp ,

The whole Act,.

In section 1, sub-secti
(inclusive of Upper Bn
Shan States.

So much of section 7 ap
as velates to Aot XX of

The whole Aot.

In section 1, sub-sectio
(inclusive of Upper Bu
Shan States. ;

In seotion 1, sub-sectior
{inclusive of Upper Br
Shan States.

So much of section
schedule as relates to

Section 4.

schedule,




‘ma: Laws,.

chedule.~Repealy,)

ALS —contd,

e

w01 General in Counceil

- Act,

olice In’ section 1,
(inolusive of
Shan Stateg,

na | The whole Act.

B

Shan States,

e In' seotion 1, sub

‘molusive of
Shan States.

Section 4,

So much of sectioﬁ. 97
;chedule as Telates to Re,

Sections 99, 100, 101, 102

schedule,

The whole Act,

cial In section 1,
(inclusive of
an States,

In section 1, syb-
Inclusive of U

section |
er Bur

~-section
Upper Bur

So much of section 2 a
sohedule as relates to Agt

=G0y

X1I

X1X

XXI

Burina Laws.

(The Fifth Soliedule.—Repeals.)
THE FIFTH SCHEDULE=—-contd.

RerPEALS—COREA.

559

Short title or subject.

Extent of repeal.

The

1.—Acts of the Governor G

Cantonments

1889.

The Revenue Recovery Act,
1890,

The Charitable Endowments
Act, 1890.

The Guardiati and Wards
Aot, 1890.

The Indian Railways Act,
1890,

The Ropealing and Amend-
ing Act, 1891,

The Upper Burma Laws
Act
1891,

Amendment

The Government Manage-
ment of Private Estates
Act, 1892

The Prisons Act, 1894

Act,

In section 1,

In section 1,

In seotion 1,

Act,

Amending the TLower | The whole Act,
" Burma Municipal Act,
1884,

In section 1,

eneral in Council—contd.

Tn section 1,sub-section (2), the words ine
clusive of Upper Borma.

So muoh of section 2 and of the schedule
as relates to Aot XX of 1886,

- Upper Burma and.
In seotion 1,
Upper Burma and.

Upper Burma and,

of Upper Burma, and,

So much of section 2 and of the first
schodule as relates to Act XX of 1886.

So much of the first schedule as relates to
Acts XVII of 1884 and XIX of 1888 and
8o much of the second schedule as relates
to Aots XIX of 1881 and XVII of 1884.

Tho Whole Act.

Upper Burma and.
In section 1, sub-section
‘Upper Burma.

So much of section 2 and of the :Schedt;.lé
as relates to Act XX_ of 18@6. . )

sub=section (2), ¢he words
sub=section (2), ke words

sub-gection (2), the words

sub-section (2), the words

sub-section (2), the words

(@) the words

1894




Burina Laws.
(The Fifth Schiedulé.~Repe
THE 'FI.FTH . S()'HEDULE-~_0'¢,‘_,z
-REPBALS~—contd,

- Short title or subject.

Part I.—Acts of the Governor General i Coypye;

XIV

11

Amending the Burma
Munieipal Act, 1884.

The ~Burma fBoun‘daries
Act Amendment Act,
1895.

Aménding‘ the IUpper
Burma Laws Act, 1886,

and the:Shan States Aot,
18§8.

The Exoise Act, 1896

The Bpidémio Diseases

Act, 1897,
The Provident Fﬁndé Act,
18

The Lepers Act, 1898

The IndiaanostVOﬂic'e Act,
1898,

The whole Ac,

In gection 1, gy
except the Shan g

The whole Act,

In section 1, vsuh-seg
(inclusive of Upp

In section 1, sub-seist
Upper Burma.

In section 1, sub-sect
Upper Burma and,

In section 1, sub-seotig
Upper Burma,

In section 1, sub-secti
Upper Burma,

Part I1.— Regulations made under the Government of Indin :
(38 Vict., c. 8). ;

¢ pal Regulation, 1887.

The Arakan Hill District
Laws Regulation, 1874,

The Uppef Burma Muniei-

So much of the first divisi
schedule as relates to:
fanticide Prevention
“much of the second-
Regulations) of the sa
the Bengal State Off:
1804, and the Ben
-grants Regulation, 18

In section 8, sub-section;
except the Shan States
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(The Fifth Sohedule~—Repeals.)’
THE FITTH ‘SCHREDULE—contd.

REepEAlS~—contd. -

uring gy,
Sehedil

~Riépeg,

I S.C'HEDULE*fscbn”
PRALS~—pontd,
Lbject. . (

8 : ’ 4

Short titlo or a_ubject. Extent of repeal,

Regulations made under the Government of India dct, 1870
' (83 Viet., ¢. 8)—contd.

VI ) The Upper Burma ¥orest | In section 1, sub-section (2), the words
‘ Regulation, 1887, except the Shan Statos. )

sernor Generq] in Counesy :

galfn'ma The wholg Act,

:ndaries

In i ﬁ
5o Act, seobiont 1, sub.gyg

oxcept the Shay Sta

“1X | The Upper Burma Fron- | In section 1, sub-section (2), ¢he worde
tier Crossing and Dis-| exdept the Shan States, -

turbed Districts Regula- , ;

. tion, 1887, '

X | The Upper Burma Stamps | In the preamble, the words And whereas
and Limitation Regula-'| it is expedient to limit the amount of
tion, 1887, interest to be decreed in suits instituted
while the law of limitation for the  insti«
tution of suits is inoperativo.

Upper
» 1886,
es Act,

The whole Act,

In section 1 i
. 80 b-gectigis
(inclusive of Uﬁps;c%o

~sectio o - In section 1, sub-seétion (2), the words
: except the Shan States.

iseases | In section ‘1, guh
Opper Burma,

XII | Ths Upper Burma Ruby | In section 1, sub-section (2), the words

In seetion 1, sub .
» -sect]
Regulation, 1887, except the Shan States.

pper Burma ang,

XIV | The Upper Burma Village | In section 1, sub-section (2), the words
Regulation, 1887. except the Shan States.

8 o/ In section 1 u
. sub-
U per B I" a b seotio

IIT | The Upper Burma Land | In section 1, sab-section (2), the words
and Revenue Regulation, | except the Shan States.
1889,

VI | The Upper Burma Towns | In section 1, sub-section (2), the words
Rogulation, 1891. except the Shan States.

V | The Upper Burma Crim- | In section 2, sub-section (2), the words
inal Justice Regulation, | exaept the Shan States.

1892, In section 1 of the schedulo, ke words
. Local Governmenf with tile previous
sanction of,

o Act, | In seotion 1 ;
sub.s
Uppsr Bur m’a. secilo

er the Government .
oty . 3 ent of Indig

|- Regulations) of the s
the Dengal State Offens
.| 1804, end the Bengal

- grants Regulation, 1812

1nici-

V | Amending the  Upper | The whole Regulation.
Burma Criminal Justice
Regulation, 1892

I |The Upper Burma Civil { In section 1, sub-section (2), ths words
Courts Regulation, 1896. | except the Shan States.

In section 8, sub-section
execept the Shan States.

e

Section 4.

1896




(The Fifth Sckeduleé-—-Rep
THE FIFTH SCHEDULE-.’@O;,VG
RePEALS—COncld, V

Year, No. Short title or subject.

Ex ten

Part II.-—Regulations made under the Government of - I
(33 Viet., ¢. 3)—concld.

1896 VI | Amending  the  Upper | The whole R e
Burma Civil Courts Re- . ogula
gulation, 1896.

Repealing  the  Upper | The whols Regulat
Burma Liand Aoquisition i
Regulation, 1886,

Part 111~Regulation of the Bengal Code,
V | The Bengal Wills and | The whole Regulatis

Intestacy Regulation, | applies to Burma,
1799.




